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ORDER

Learned Counsel for Petitioner Mr. Krishna Srinivsan, Advocate is present

through video conferencing mode and moves this Petition.

Learned Counsel for Petitioner is directed to produce the ledger accounts of
the Corporate Debtor maintained in the Books of Accounts commencing from the
initial transaction to as of date duly certified by the Chartered Accountant reflecting
all the invoices raised therein as well as the receipts made by the Corporate Debtor
in relation to the said Account, as from the present submissions we are unable to
ascertain the payments made by the Corporate Debtor as well as the invoices herein

year after year and as to whether the debt and the claim are within Limitation.

Let the same be produced within a period of one week from today. Post this

matter on 22.10.2020.

-SD- -SD-
(ANIL KUMAR B) (R.VARADHARAJAN)
MEMBER (TECHNICAL) MEMBER (JUDICIAL)
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